
 

Disclaimer 

The contents of this site are only meant for general information purpose. Users are advised not 
to rely only on such information for any purpose. It is also not guaranteed that information 
published in this Website is up to date. In case of any omission or discrepancy, information in 
the original records will be final and binding. The information on this site does not constitute 
advice and should not be relied upon in making (or refraining from making) any decision. 

The Ministry of Finance, Department of Financial Services or any of the Debts Recovery 
Appellate Tribunals or any of the Debts Recovery Tribunals across the country are not 
responsible for any consequences by use of such information and will not be liable for any 
damages(including, without limitation, damages for loss of business projects, or loss of profits) 
arising in contract, tort or otherwise from the use of or inability to use the Site, or any of its 
contents, or from any action taken (or refrained from being taken) as a result of using the Site or 
any such contents.  

Despite best efforts, it is not guaranteed that the documents in this site are free from infection by 
computer viruses etc. The Ministry of Finance, Department of Financial Services or any of the 
Debts Recovery Appellate Tribunals or any of the Debts Recovery Tribunals in India, make no 
warranty that the contents of the Site are free from infection by viruses or anything else which 
has contaminating or destructive properties. 

For any query, suggestions regarding this website please reach us at 
https://drt.etribunals.gov.in/edrt/login.php. 

Thanks for visiting our site. 

Web Site Administration Team 
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